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“Gevernment of India
Ministry of Finance |
(Deuer tment of Tevenue & Insurence)

New Deluii, the 13th July, 1970,
' |

NCTIIC, TICN
Incouwe~tax

Noe122 (F, o 404/130/70-ITCC.}: TIn ekercisc of tbe powers
conferred by sub~clause (iii) of clause (44} of cectiocn 2
of the Income-tax Lct, 1961 (43 of 1961} the Central
Government hereby authoris¢_ Shri $,Arul Bharathy who is a
gazetted officer of the Central Goveryjmeni, to exercise the
powers cf the Tax iecovery Cifficer unger the said Act,

The ap-cintment of $hri T Doraxswamy made in
Notification No,36, dated 1st Hay,1969 (F.No, 16/9&/69 ITCC. )
is cancelled with effect from 15th JuLy, 1970,

This notific-tion shall come into foree on the 15th

g L W

(ReDgSLXENA)
Deputy Secretary .o the Govermnment of India,
|

Tos . ‘
The lManager, '
Governnent of India Pres*, New| Delhi,
No: 122 (F.No.404/130/70=-ITCC.)

Copy forwarded toi |

e All Commissioners of Income-tax, |

2i All Yirectors of Inspection,

3i The LZccountant .General, Madras,

4. The Chief Secretary, Govt of Tawmill Nadu, Madras

5. The Comptroller & Auditor General jof India,New D;Ihi
(25 Copies). ! ?

6. All Ufflceis/ Sections in Board's [office,
|

7. Bulletin Section (3 Copies). ' w4
: EM" !
EXENA )

(R.D.s .D.
. Deputy Secretary,to the Government df India,
|
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